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MR. DEPUTY CHAIRMAN: Let not what
Mr. Rameshwar Singh says be recorded.

SHRI RAMESHWAR SINGH: *

MR. DEPUTY CHAIRMAN: Let us now
take up the Calling Attention Motion. Yes,
i Mr. Krishna Mohan Bhamidipati.

|

ALLING ATTENTION TO A MATTER OF URGENT
PUBLIC IMPORTANCE

Severe drought in various parts of the Country

+ SHRI KRISHNA MOHAN BHAMIDIPATI
(Andhra Pradesh): Sir, I beg to call the attention of
the Minister of Agriculture to th, severe drought
prevailing in various part, of the country and th,
steps taken toy the Government to meet the
situation.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI ARIF
MOHD. KHAN): Sir, Hon'ble Members will recall
that in the statement made by my senior colleague
in the House on 12th October, 1982, in response to
a Calling Attention Motion by Shri Kalyan Roy
and other Hon'ble Members, he had informed the
House aboubt the drought situation obtaining at
that time. Subsequently, further information was
received from the States

*Not recorded.
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and altogether a record level ceilings of
expenditure upto Rs. 436.26 crores were
sanctioned to 15 States and one Union
Territory. 1.13 lakh tonne of foodgrains have
also been allotted to the States by way of
special drought relief to be utilised for pay-
ment of part w ages to labour in kind at th, rate
of 1 kg. of foodgrains per manday. Fund, have
also been sanctioned under the head
'Gratuitous Relief and Nutritional Programme'
for old, infirm and the indigent as well as for
pre-school going children and expectant and
lac-tating mothers. Out of th, -ceilings
sanctioned during last year; Rs. 209.77 crores
were earmarked for employment generation.

The ceilings of assistance sanctioned last
year also had a component valid for the
current year. This was so in the case of
Gujarat, Kerala, Maharashtra, Orissa and
Rajasthan. For Tamil Nadu and Karnataka
ceilings of expenditure were sanctioned last
month but cover both the years.

Fresh memoranda have been received
from the  States of Bihar, Kerala, Andhra
Pradesh and Madhya Pradesh for the second
time and  in the case of Orissa and West
Bengal for the third time. Central teams
hav, already visited the States  of Kerala,
Bihar, West Bengal and Madhya Pradesh.
Bihar have been sanctioned an additional
assistance of Rs. 8.53  crores during the
current year. Reports of the Central Team;
from Kerala, Madhya Pradesh and  Bihar are
under processing. A Central team has already
left for Andhra Pradesh yesterday and another
shall be visiting Rajasthan in the near
future. Pending the visit of the Central Team to
Rajasthan a sum of Rs. 11 crores has been
sanctioned on ad-hoc basis to continue the
relief operations. A supplementary
memorandum was also received from
Pondicherry for  the second time and a
ceiling of Rs. 44 lakhs has been sanctioned to
undertake relief measures in the Union
Territory. In view of the  earlier sanction
released to Orissa for use
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during the current year, it has been decided
not to depute a Central Team to the State.

Providing relief to the people In drought
affected area; is a continuing exercise and
requests of States for assistance during the
current year are also under activ,
consideration. Sanctions to the extent of Rs.
117.82 croreg have already been issued to 8
States during the current year. As the new
financial year has just begun, the entire
margin money as well as budgetary provisions
under different sectors are available to the
States for continuing the relief measures. Cen-
tral assistance to supplement their efforts in
thig behalf would be sanctioned as soon as the
case; are finalised.

Drought management with special focus on
drinking water problem was reviewed by
Ministry of Agriculture with the affected
States and it gives me pleasure in informing
the House that all the States including Tamil
Nadu and Kerala are confident of meeting the
challenge posed by the drinking water
problem in this hot season. A draft 'Action
Plan' has been sent to the States, reiterating
Prime Minister's 12-Point Programme on
Drought Management. States have also been
requested to make available 2-3 quintals of
foodgrain at each Panchayat level, as an anti-
starvation measure. The need for taking mea-
sures regarding public health and cattle
conservation were also discussed.

The Railway have issued instructions for
transportation of fodder on concesional freight
to the drought affected States. The Hon'ble
Members must be aware of the efforts being
made by th, Railways to augment the water
supply in Madras city bj transporting' water
from Andhra Pradesh. Our Prim. Minister
visited Tamil Nadu on 28th March and saw
some relief works in the interior of North
Arcot district. She also wenl round the Madras
city and was appraised of the drinking water
problem.
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States hav, been advised to enforce strict
monitoring and to keep the Central
Government informed about the utilisation of
the Central assistance and the foodgrain
allotment. They have been particularly
advised to monitor the drinking water
situation, cattl, conservation, employment
generation and nutritional status of the
vulnerable groups at village level.

I wish to assure the House that Government
ar, fully seized of the situation and will
extend all possible assistance to the States in
thig hour of distress.

wIET FE1 IAT |
This ig not a point of order. Please
resume your seat.
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MR. DEPUTY CHAIRMAN: Please take
your seat, Mr. Rameshwar Singh. I am

standing. Please allow Mr. Bhamidipatj to
speak.
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SHRI KRISHNA MOHAN BHAMI-
DIPATI: The statement of the honourable
Minister is of a general nature. A severe
drought situation is prevailing in the State of
Andhra Pradesh. I do not want to politicise
any issue. But [ may submit that in spite of the
massive Central assistance to th, tune of
nearly Rs. 68 crores no relief works were
undertaken by the present Government after
January, 1983. Due to the freezing of funds in
February drought relief works as also works
relating to the construction of bridges and
other de-vatopmental activities have come to a
grinding halt and most of the construction
workers and workers engaged in th,
agricultural operations had to migrate to the
neighbouring States for want of work. There is
acute drinking water scarcity for the first time
in most of the districts of Telan-gana and
Rayalaseema and also in th, upland areas of
the coastal districts. The freezing of fund, by
the Government in February has resulted in a
serious setback in the drinking water operation
started by the previous Government which wag
in
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full swing particularly in the districts of
Cuddapah, Nellor, and Chittore, and for the
first time in the century th, twin citie, of
Hyderabad and Secunderabad ar, facing
drinking water problem. Every year the
Hussain Sagar from which the twin-cities'
people get water, used to be deepened in the
months 0i February and March. But due to the
freezing, of funds in February the deepening
activity could not be done thereby the people
of the twin cities for the first time in a century
are experiencing drinking water problem. Due
to the continuous drought conditions in
Andhra Pradesh. the purchasing power of the
middle-class people and agricultural labourers
has fallen. Cooperative institutions and banks
were collecting loans in a highhanded manner
from the poor people, from tribals from
drought-stricken areas of East Godavari and
other districts. They need relief and protection
from harassment. Ther, is lot of apathy on the
part of the Government to deal effectively
with the drought situation in Andhra Pradesh.
What the people want i; action, and not
dialogue, or high-sounding dialogues from the
platforms; they want work.

Central assistance given to the States should
be implemented properly and should be spent for
drought , relief. The hon. Minister has just now
said that he is sending a Central team to study
the drought situation in Andhra Pradesh, to
assess the magnitude and severity of the situation
and basing on the recommendations of thig team,
quantum of assistance would be assessed. Sir, |
had the occasion to go to Madra; and I toured
some villages. Tamil Nadu is facing the worst
drought situation. I was told by th, people that
after getting independence Tamil Nadu has
experienced 12 droughts. While the Centre ig
giving thousands of crores of rupees as Central
assistance to the States to meet the drought
situation in various parts of the country, and
Tamil Nadu was also given so much
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of money, the people do not know where that
money was actually spent. When the Centre
was giving massive assistance to various
States basing on the recommendations of the
Central team, I suggest to the Government to
set up another team to tour the drought-
affected areag to see whether the amount of
assistance was being properly utilised or not.

Droughts in almost all the States of the
country, have become a recurring
phenomenon. Supposing there is drinking
water problem in a particular area, we try to
meet the situation by digging wells, and so on.
But when there is a drought situation, it means
that no work is being carried on, even though
Central assistance is given to the State. |
would request the hon. Minister to consider
my suggestion. Just giving Central assistance
to a State will not be sufficient unless you see
that the assistance given to a particular Stat, is
also fully and properly utilised.

SHRI ARIF MOHD. KHAN: I have
already said in my statement that because of
unprecedented drought situation in the country
a record level ceiling of expenditure upto Rs.
436.26 crores was sanctioned to IS States and
one Union Territory, including An-dhra
Pradesh and Tamil Nadu. The hon. Member
mentioned about relief measures not being
carried out effectively in Andhra Pradesh.
Basically, we are concerned with financial as-
sistance which is to be given by the Central
Government to State Governments, and then
implementation of all those schemes which
are taken up as relief measures, is within the
ambit and jurisdiction of the State Gov-
ernment. However, the suggestion made by
the hon. Member is a welcome suggestion and
according to latest guidelines, we hav,
requested the State Governments to identify
the needs of each and every, district while
submitting their memorandum. So, |
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welcome th, suggestion and we shall certainly
do as much as is possible.

SHRI R. MOHANARANGAM (Tamil
Nadu): Mr. Deputy Chairman, there is a severe
unprecedented drought situation prevailing in
almost all parts of the country, especially
Tamil Nadu, Andhra Pradesh, some parts of
Maharashtra, West Bengjal and som. other
States. But Tamil Nadu is facing a very severe
situation which has not been faced by it so far
to my knowledge; but I hav, seen in Tamil
literature that Tamil Nadu was facing drought
situation continuously for twelve years in the
earlier days. Now, the sam, situation i
prevailing in Tamil Nadu. But the Tamil Nadu
Government has taken all the necessary steps
to meet this situation. The Tamil Nadu
Government has asked for Rs. 220 crores to
meet the situation. But the Central
Government has sanctioned only Rs. 63 crores
as ceiling expenditure. Throughout the
country, all the State Governments asked for
Rs. 3,000 crores. But the Central Government
has sanctioned only Rs. 600 crores. As far as
Tamil Nadu is concerned, as I said just now,
they have sanctioned a ceiling expenditure of
Rs. 63 crores. Whenever we have such drought
situations, after giving Central assistance, they
think that everything has been done. IT there is
no water and if there are rains, automatically,
the water problem will be solved. But things
do not happen like that. We have to help the
farmers so that they will be ready to face any
situation even after normar conditions are
restored. Sir, a; far as Tamil Nadu is
concerned, I would like to point out that i,
Tamil Nadu, more than 15,000 bore wells have
been dug and we have also instructed all the
Panchayat Unions as well as all the
Municipalities to take necessary steps to meet
the drought situation.

Sir, about a decade ago, a technical
committee was appointed by the Government
of India. This Committee
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-visited almost all th, southern parts of the
country. They recommended that the West
flowing river; should be diverted to those
States which are badly in need of water. I do
not know what' exactly the Government of
India has done on the recommendation of
this committee, which was appointed ten
year, back. I would like to know from the
hon. Minister what steps the Government of
India have taken on the recommendations of
this technical committee which was
appointed a decade ago.

Then, Sir, the; rivers should be treated as
national assets. This issue has been raised so
many times ** the floor of Parliament. All the
rivers have to be nationalised. Until and unless
all the rivers are nationalised, we are not going
to solve this problem. As you know, in almost
all the Sessions, we are talking about this
drought situation. We are talking about the
drought situation, the Ian- I guage issue and so
many other issues. But no concrete action is
being taken. As my hon. friend has just pointed
out, even after so much money has been given
in regard to Andhra Pradesh, Rs. 100 crore, or
s0. I do not know why they say they are not &*
a position to fac, the problem. One thing I
would lik, to point out. As far as my State is
concerned, even though you have fixed a
ceiling expenditure of Rs. 63 crores, the Tamil
Nadu Government is going to spend more than
Rs. 400—500 crores. Even if you appoint the
Auditor-General of this country to go into this,
they cannot find fault with the Tamil "Nadu
Government. We are going to spend five to six
times more than what the Government of India
iy go-m* to spend to meet this grav, situation.

Sir, in regard to the quantity of ric, to b,
supplied by the Centre to the State, you
know fully well, as I said just now, our
State is facing a
very bad situation. If you come to Tamil
Nadu, you will see the plight
of the people. Now, you do not have "time
ecause the Session is going on.
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After 11th or 12th, kindly visit our State. You
will find that so many people, thousands and
thousands of persons standing in the queue not
only to get rice but to get water. We are very
glad that th, hon. Prime Minister will be
participating in the function v/hen our Chief
Minister will be handing over Rs. 30 crores to
the Chief Minister of Andhra Pradesh for the
implementation of this historic scheme,
namely, the Telugu Ganga scheme.

Now, Sir, I would like to know what steps
have been taken by the Government of India to
meet the situation. It iy my duty to ask this. But
it is also my duty to mention what step, our
Tamil Nadu Government have taken. Sir, the
public distribution system in Tamil Nadu is an
excellent one. We hav, 70,800 consumer shops
in our State. We have 1 crcre 18 lakh ration
cards or what you call consumer cards. The
entire State is covered by these consumer cards.
Through this, we ar, in a position to supply rice
to the persons who are in need of it. As I said
ear-liei, we are badly in need of Rs. 220 crores.
But only Rs. 63 crores have been sanctioned by
the Central Government. About this North-East
monsoon [ have to say one thing, the Hon.
Minister can give some reply. He i nn say that
the Tamil Nadu Government did not send the
report in time, they sent the report on, or two
months after that. Sir, the climate of the country
is not the same. It differs from south to north.
We are expecting rains only from the month of
October to December. We wait for the rains till
the end of December. After waiting till the end
of December, we thought that definitely we
wer, not going to get rains after that. So, only
after that we could come to the con-elusion and
we submitted our report to the Government of
India asking them to send a committee. They
have sent the committee only in the month of
March and after getting the report. of the
committee I do not know what steps have been
taken by the Government of India.
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So far Rs. 3000 crores have been asked
for the entir, country and out of thi; only Rs.
600 crores have been sanctioned. During the
35 years of independence even though 280
irrigation schemes were sanctioned, only 30
schemes have been implemented. I do not
hold the Government responsible for this,
but certainly responsibility should b, fixed
0, th, persons who have failed to implement
the schemes. This has disturbed the peaceful
atmosphere throughout the country.

I pray that Rs. 63 crores for Tamil Nadu
is not sufficient. Moreover, you are not
giving the entire amount as assistance. Out
of this one-third is assistance and two-third
is loan. If that so, the Central Government
should be liberal in granting Rs. 220 crores
for Tamil Nadu State which is facing a
grave drought situation.

SHRI ARIF MOHD. KHAN: Sir, we are
happy to get the account of work done by
the Tamil Nadu Government as given by
the hon. Member. Most of the time....

MR. DEPUTY CHAIRMAN: They are
asking for Rs. 220 crores. You reply to that
point.

SHRI ARIF MOHD. KHAN: 1 have
already pointed out that it is a very un-
precedented drought  situation and we
have sanctioned record level of financial
assistance. The resources at our disposal are
not endless. We have to keep the norms and
guidelines in mind while tak- jing a
decision about the financial assistance which is
to be given to the States. Taking into account
the plan of action which has been submitted by
the State Government to  the  Central
Government, the employment generation
programme and other programmes which
they are going to undertake and then as per
the norms and guidelines of the Seventh
Finance Commission a decision is taken. For
Tamil Nadu, for 1982-83 total non-Plan ceiling
was R« 8.52 crores and Plan ceiling *» R«-
17.87 crores. At the same time, fc*
1983-84 this ceiling has been [
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raised to Rs. 45.33 crores. About the
allocation of foodgrains, in the month  of
March we gave 34,000 metric tonnes, in April
50,000 metric tonnes and in May 65 thousand
metric tonnes. There is a continuous increase
in allocation. Hon. Member had also said that
we are  depending on the coming monsoon
season. Fortunately whatever reports we are
receiving are good reports. According to the
Metereo-logical Department, they have
forecast rains in the next two or three days. In
parts' of Tamil Nadu which is a neighbouring
State of Kerala and Kerala has  already
received rains. On 29th April, Cochin
received 6 centimeters of rain, Tri-vandrum 1
centimeter.  Then again on 30th April,
Cochin received 5 cms., Tri-vandrum 4 cms
and Kotayam 1 cm. Again on 1st of May,
Trivandrum received 3 cms of rain. So we are
hopeful that within a week or so, the situation
will be eased and as per their forecast, parts
of Tamil Nadu will have rains.

MR. DEPUTY CHAIRMAN: Shri Satya
Pal Malik.

SHRI B. SATYANARAYAN REDDY
(Andhra Pradesh): Sir, my name is there.

MR. DEPUTY CHAIRMAN: Your names
is there but you were not there when I called
you.

SHRI B. SATYANARAYAN REDDY: I
had just gone to get some papers.

MR. DEPUTY CHAIRMAN: What can I
do? Now the number has gone beyond your
name.
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MR. DEPUTY CHAIRMAN: All right Yor

wait for some time. You cannot betaken out of

turn.  You should be present here when you are
called. You were absent. I am not at fault.
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SHRI B. SATYANARAYAN REDDY:
That is why I am asking you to give me a
chance.

MR. DEPUTY CHAIRMAN: You cannot
ask at this stage. Mr. Reddy, there is a
procedure of the House. If a Member misses
his chance, he will have to wait. You missed
the chance, still you wantto take advantage.
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SHRI AG. KULKARNI: Mr. Minister,
when you are saying this, we agree that in the
Centre it is so. But the Rural Development
Ministry Report says that even 46 per cent of
the grains is not distributed by the State
Governments. And we are crying for the
drought affected persons. You see there is a
conflict between the two; perhaps Rao Saheb
will know better. The Ministry of Rural De-
velopment Report says that 46 per cent only is
distributed.
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We are crying actually, Mr Minister. You
are a young man. | have got hopes in you.

SHRI ARIF MOHD. KHAN: I am not
talking only about the "National Rural
Employment Programme. In addition 10 the
NREP, financial assistance we give to meet
the relief works.

g |
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Allocation of foodgrains is also done, and the
State Governments are informed of this
allocation, and they can purchase. This does
not come under the NREP. This is under a
different head. This is an additional
allocation. This may be true about allocation
made under the NREP. What I am talking is
about the programme under relief measures.
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SHRI ERA SEZHIYAN (Tamil Nadu): Mr.
Deputy Chairman, Sir, the honourable
(sit wifes AEwE @)
gaTATEr gal d  UNmT ITEEH
e ¥ fan afqard @y & 7
FATaA TV GERIT] &1 ITTed Y
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Minister, while making his statement, again
and again stressed upon the fact of limited
resources with the Central Government against
the demands and the requirements of the States
to meet the unprecedented drought situation of
a significantly higher order. While we are on
this one, I would like to impress upon the
Government and also the Minister that the
resources available with the States are in a
much worse condition and even in normal
times they are not able to cope with their
normal responsibility put oa them and in a
situation of unprecedented drought like the
present one, you can very well imagine the
position of the States which the exigency of the
situation has put them in. That is why I say that
priority should be given to this. In spite of the
limited resources available with the Central
Government, a re-ordering of the priorities is
required to be done and everything should be
done to see that the people get at least drinking
water and the basic amenities and the
minimum needs in the drought-affected area.

Sir, when the Minister was concluding his
reply to the first Member, he said something
hopefully about the setting in of the south-
west monsoon in Kerala and he also said that
it might help Tamil Nadu. All the west-
flowing rivers get their waters and the
reservoirs get filled up because of this
monsoon in Kerala. As you are aware, Tamil
Nadu depends on the northeast monsoon and
the south-west monsoon benefits those areas
west of the western ghat only and the major
portion of Tamil Nadu lies on the eastern side
of the western ghat and, therefore, we have to
wait for the north-east monsoon only to bring
some rains to the parched areas of Tamil
Nadu. We cannot simplify
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the issue so soon with the setting in of the
south-west monsoon.

He has also said about the various steps
taken. But, as a person coming from Tamil
Nadu, I feel very much about this. But the
starvation deaths in Rajas-than and water not
being available in many parts of the country, I
thnik, put us in a state of great agony and it is a
very sorry of affairs that even after 35 years of
independence we are not able to give even the
basic requirement of water to our own people.
I think this is where we have failed. As a
whole, the Government and those who are in
charge of planning have failed. We have to
admit this. Unless we give a high priority, it is
no use. I think these five star hotels and fly-
overs can wait. First of all, drinking water to
the common man in the distant villages should
be provided. That should be given thet highest
priority. In the matter of ceilings also, I request
the Minister and the Government to raise the
ceilings.

MR. DEPUTY CHAIRMAN: You
know the constraints also of resources.

SHRI A. G. KULKARNI: What con-
straints?  {Interruptions)

SHRI ERA SEZHIYAN: Mr. Deputy
Chairman, Sir, therefore, I request raising of
ceilings. My point is, stop this extravagant
expenditure on five-star hotels and fly-overs.
Let them wait. Highest priority should be
given to drinking water. Even 'pure drinks' can
wait, Campa Cola can wait, Campa Cola man
can also wait for some time. But there is the
poor man in the village who does not have

SHRI A. G. KULKARNI: The poor man
can wait; there is nobody to care for him.

MR. DEPUTY CHAIRMAN: Let him
finish.

SHRI ERA SEZHIYAN; First was to give a
high priority to drinking water. Will the
Government come forward to give a higher
priority than hitherto allow-
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ed for supply of drinking water, not only to
problem villages, but in many of the problem
habitations in cities and villages; even in a
city there may be posh areas and slum areas
where water is not available.

Second thing is about the supply of drinking
water to Madras. I want to make one appeal to
everybody. This morning an hon'ble Member
also raised a point whether the Chief Minister
of And-bxa and Tamil Nadu got a clearance
from the Centre before putting this agreement
of Krishna water to Madras. First let m come
to an agreement. All this time this has been
waiting. In the year 1963 the Gulati
Commission's report provided 15 TMC to
Madras. But all this time it was allowed to
gather dust. In the year 1976, on February
15th. Mrs. Gandhi came to Madras at the time
of emergency and she gave her blessings and
said that Krishna waters are coming by canal.
Seven years have passed but Krishna waters
have not come by canal. Krishna waters are
now being taken by rail instead
.of canal. The agreement would help.

Let us not put small hindrances in the way.

Then, they also said in paragraph  6:

*'The Hon'ble Members must be aware of
the efforts being made by the Railways to
augment the water supply in Madras city by
transporting water from Andhra Pradesh."

That is a good thing, We are thankful for all
the help that has been given. But there are
limitations also. Every day the railways bring
about 3 lakh gallons of, water. The
requirement of Madras city is 450 lakh gallons
every day. I would also impress upon the
Minister that it will be good if the Central
Government manages some of its own
requirements. Even the Railways in Madras
consume 15 lakh gallons a day, fertilizers and
refineries 10 lakh gallons, each Madras Port
Trust 5 lakhs CRP 2J lakh tonnes. About 42.5.
lakh gallons every day the Central Gov-
ernment establishments alone consume at
Madras. But we are thankful for whatever they
have done in this matter. We appreciate that 3
lakh gallons come every
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day. But that is not whole end of the story.
Two Central Ministers came with all the
fanfare to receive water by rail but the impact
is not even .6 per cent of the entire supply.

SHRI SADASHIV BAGAITKAR: More
water can come by ship.

SHRI ERA SEZHIYAN: Yes, yes, some
can come by air also.

Sir, I would appeal to the Minister for
increasing the funds, raising the ceiling limit
of the funds, to be given to Tamil Nadu.
Traditionally, whenever there is a serious
drought or famine, massive relief works are
started like laying the roads, digging canals
etc. There is also the food for work
programme. Will that be augmented as far as
the drought affected areas are concerned?
There is also the drought prone affected
programme. Will that be given a special and
higher priority than it has been given so far?

SHRI ARIF MOHD. KHAN: Sir I share the
sentiments and the concern which the very
senior and hon. Member has expressed.
However, as far as the questio* of priorities is
concerned, it is projected in the State's Annual
Plan. Under drought relief programme, the
Central Government only supplements those
priorities and plans of the State which have
already been outlined. As regards the
starvation deaths in Rajasthan, as soon as we
received  these reports, the Central
Government got in touch with the Rajasthan
Government and the information which we
have received from them is that according to
their reports there has not been a single
starvation death in any part of Rajasthan.

SHRI ERA SEZHIYAN: It is deaths due to
mysterious disease.

SHRI ARIF MOHD. KHAN: I do not know
about the mysterious disease.
SHRI ERA SEZHIYAN: Hunger.

SHRI ARIF MOHD. KHAN: If the
hon. Member gives me any definite infor
mation about any part, then I assure that
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Secondly, Sir, about Madras city, in 1982-83
we had given Rs. 3.25 crores, and for 1983-84,
this is not for the entire year, we had given Rs.
1.64 crores. These funds have been earmarked
for providing drinking water in the drought
affected areas. For the rest of the State Rs.
13.59 crores was provided in 1982-83 and in
1983-84, up to 30th June. Rs. 12.77 crores had
been provided. The total comes to Rs. 16.84

crores and Rs. 14.41 crores, upto 30th June,
1983-84, which comes to Rs. 31.25 crores.

Then, Sir, the hon. Member had also
mentioned about my expressing the hope that
rains will come soon and they will benefit
Tamil Nadu. I am not expressing any hope
though we are always hopeful. It is the
forecast of the Indian Meteorological
Department. They have based their forecast on
the basis of the rains which Kerala has
already received.

SHRI ERA SEZHIYAN: Only in fringe
areas adjoining to this area. It will be minimal.

SHRI ARIF MOHD. KHAN: That is why I
have said in parts of Tamil Nadu, and not in
entire Tamil Nadu.

Well, Sir, I would also like to mention that
though doubts were expressed that Red Hill,
Poondi and Cholavaram are likely to go dry in
another four weeks, the State Government are
confident of meeting the drinking water
problem in Madras city, up to the next
monsoon, with the help of II thousand filter
points as well as with the help of transportation
of water and keeping it in storage tanks in
different places in the city. There are already
1800 such storage tanks serviced by 190
lorries. As far as usual areas are concerned, the
State have a target of sinking 20,000
tubewells out of which
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they have already sunk 10,000 and the balance
10,000 shall be completed by the end of June.
Railways are transporting 3 lakh gallons of
water per day from Andhra Pradesh. This
supply is likely to go up to 5 lakh gallons per
day.

MR. DEPUTY CHAIRMAN: I think we
cannot complete it because there are three
more Members to speak. The debate will
continu after lunch.

qEH A FAAE 2
fag rafug 7 s €
The House then adjourned lor

lunch at sixteen minutes past one of
the clock.

15 g9 74

The House reassembled after lunch at
eighteen minutes past two of the clock.

[The Vice-Chairman (Shri R. R. M«-rarka)
in the Chair.]

THE VICE-CHAIRMAN (SHRI R R
MORARKA): We will resume the discus-sion
on the Calling Attention.

SHRI SUKOMAL SEN (West Bengal): Mr.
Vice-Chairman: Sir, about this. drought
situation, I think, we have discussed this issue
several times in this House and we have' also
got assurances from the Government. This
time also, the hon. Minister has come out with
a statement and I would like to draw the
attention of the House to the last para of the
statement wherein he has said:

"] wish to assure the House that Go-
vernment are fully seized of the situation
and will extend all possible assistance to the
States in this hour of distress."

But it appears to me, though the assurances are
there, there is a very big gap between the
words and the deeds of the Government.
Previously also, we have discussed this issue
and the same assurances were given to the
Members. But ultimately, most of these
assurances were belied. Now, Sir, I would like
to draw the attention of the House to some
points as it is not possible to discuss all the
points in-detail. I would concentrate myself on
one or two points. Several States have been
afflicted with this drought situation. It is
unforeseen drought that the country  has.
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been seized with, but in Kerala, Tamil Nadu,
West Bengal, Rajasthan and Bihar v here the
situation has become very much acute I find
that the Central assistance to the States has not
come up to the expecta-1 an. For instance, I will
cite the instance of Kerala. In respect of Kerala
the Government has committed to supply 1.35 1
ikh tonnes per month, but it appears , that
gradually this supply has been reduced to
90,000 or 95,000 tonnes and in the year of
drought no additional supply las been made.
Here the assurance is that the Government is
there to stand by the States in their distress, but
in this i:ase even the earlier commitment is not
being kept and the supply is month by month
dwindling.

In respect of West Bengal 1 would like
<i point out that the drought situation
here was very acute. West Bengal Gov
ernment drew the attention of the Central
iovernment and the Central team, has also

visited the State more than once. The
West Bengal Government has told the
Central Government that their require

ment of foodgrains per month is 4 lakh
tonnes. With less than 4 lakh tonnes of
feodgrains West Bengal Government would
not be able to meet the situation. But
the Central Government has not increased
the quota' from the earlier 2.50 lakh ton
nes. This is the quantity being given to

West Bengal since 1981 and as a result
of this there is a big shortfall between
the supply and the dmeand. In view of

this, I do not know how the State Gov
ernments will be in a position to face the
drought situation. Moreover, [ find that
when the Central supply was inadequate,
the West Bengal Government proposed
that they should be allowed to import 3

lakh tonnes of foodgrains  from sur
plus States  through the = West Ben
gal Essential Commodities  Supply

Corporation. If the Centre was not
giving adequate supply, they should have
permitted the West Bengal Government to
import foodgrains from other surplus
States, but even that was refused by the
Central Government. They permitted
West Bengal to import only 15,000 tonnes
from Punjab. I do not know what is the
reason for this, what has stood in the way
of permitting West Beng.il to purchase
rice from other surplus  States when the
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State was suffering from acute scarcity of rice
and wheat. I would like the hon. Minister to
kindly explain this point, why the Government
has not permitted the West Bengal
Government to buy-rice from surplus S'ates.
At least the Government should have per
milted the West Bengal Government to buy 3
lath tonnes from surplus States through the
West Bengal Essential Commodities Supply
Corporation. 1 would like this point to be
clarified by the Minister.

Then, Sir, in the statement it is said that the
Central teams have visited different States, like
Kerala, Bihar, West Bengal and other States. It
has also been said in the statement that during
the current year an amount of Rs. 8.53 crores
has been given to Bihar as an additional
assistance, but as regards other States nothing
has been mentioned. I would like to know from
the Minister, what was the total amount that
was demanded by West Bengal from the
Central Government in terms of relief for
drought situation in the State and what is the
amount given by the Central Government to
the State? What is the gap between the demand
made by the West Bengal Government and the
assistance given by the Central Government? |
would like to know these figures from the hon.
Minister.'

The other point is, I would like to know
from the Minister, what is the priority fixed
by the Government in meeting the drought
situation, that is in respect of supply of
foodgrains and arrangement for supply of
drinking water?

My point is this. When the States are facing
acute scarcity and shortage of foodgrains and
the Centre is not in a position to send adequate
supplies to the States we find that instead of
importing rice and wheat from other countries,
Government is spending money on importing
luxury goods from other countries I would like
to know from the Government what is the
priority in this drought situation? Is it their
priority to import foreign luxury goods from
foreign countries or to import food-grains
from foreign countries so that our people are
fed, our people are not starved, our people do
not die of hunger? What is the
priority? And
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why i, the Government not importing
foodgrains and why they are importing luxury
goods? 1 would like the Minister to clarify
this. I also hope that the actions that will be
taken by the Ministry will be duly com-
xnunicated to the Members of Parliament so
that the Members of Parliament are kept
informed of what is happening.

My last point is, on the 25th of March of this
year, many of us in the Opposition protested
against the attitude of the Government,
against failure of the Government in meeting
drought situation. At that time the
Government came out with a statement. |
would like to know since 25th of March when
we protested against the attitude of the
Government, what has been done by the
Government to meet the situation? This
statement is not clear on that, I would like to
kno,, what developments have taken place
since we protested against the failure of the
Government. Thank you, Sir.

SHRI ARIF MOHD. KHAN: The hon.
Member has specifically raised the question
about Kerala and West Bengal and he has also
tried to know the demands which were
projected by the State Governments and the
assistance  sanctioned by the Central
Government and the gap between the two.
This is a very detailed document. Sir, if you
permit me, I can lay it on the Table of the
House, or I can send it later ty the Member.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Yes.

SHRI ARIF MOHD. KHAN: This gives
the memoranda of demands which came from
the State Governments and the, the final
decision taken by the Central Government
and the ceiling which was sanctioned.

As far as the question of West Bengal
Government buying surplus rice is concerned,
you will appreciate that it would be better if the
question '
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is addressed to the Food Ministry instead of
the Agriculture Ministry.

SHRI SUKOMAL SEN: But you are
replying to the Calling Attention Motion.
You must be prepared with
facts.

SHRI ARIF MOHD. KHAN. No. Sir,
surplus rice doey not fall within my
jurisdiction or the jurisdiction of my Ministry.
Basically I am concerned with the relief
measures which are being taken by the State
Governments, the assistance which they have
sought from us and after examining their
proposals and the action plan which they have
formulated we take a decision according to
the norms and regulations set forth by the
Seventh Finance Commission and then a
decision is taken keeping in view their
demands and the resources which are at our
disposal.

Sir, the hon. Member has also raised the
question of priorities, what priorities,’
Government has tfixed to deal with the
situation? As I have already mentioned in my
statement, Government has sanctioned a
record level of financial assistance to tin-State
Governments to meet the problems created by
the drought. Sir, if you permit me, I can give
the figures as well. During 1982-83, the total
figures are Rs. 436.26 crores and thig is in
addition to Rs. 345 crores which way given to
the State Governments to complete the relief
works during the floods. About Rs. 5.51 crore
were given to those who were affected by
hailstorms. Whatever assistance has been
given is record assistance and this is so only
because we feel that an unprecedented situa-
tion obtains in the country on account of
drought etc.

SHRI SHRIDHAR WASUDEO DHABE
(Maharashtra): Mr. Vice-Chairman, Sir, the
unprecedented drought situation has not
raised consciousness of various State Govern-
ments. The situation in my State of
Mabharashtra is that public co-operation is not
taken by the Government.
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There are many organisations, social
organizations with representatives of people,
but the Government thinks that only they can
solve the problem. The situation is worsened
because of there being virtually two Chief
Ministers in our State. To study the drought
situation only officers go. No proper
programme is implemented. Only recently a
meeting was held in Nagpur to' consider the
question of damage to orange crop, damage
caused by shortage of water. A large number
of officers attended that meeting and , sum of
Rs. 50,000 was <=pent on that but no concrete
proposal came out.

Mr. Vice-Chairman, in Maharashtra, more
than 17 districts are affected by drought, not
only in Marathwada and Vidarbha but also in
western Maharashtra, areas like Pune and
Sangli. The effort which is required to be
made On a war footing is not being made. In
my area of Vidarbha, 17.000 acres of land are
under orange cultivation. Oranges have been
badly affected because of shortage of water; -
and it is estimated that crops worth more than
Rs. 100 croreg have been damaged by this and
the trees are dying. A large number of photo-
graphs has appeared in the Press all over India.
Though there is 43 per cent underground water
i, my State, there is no attempt to tap water.
There is a general feeling that because of the
infighting in the State, it i; not taeinrr looked
after seriously as it should be. Sir, it is
surprising to find that the Central Government
thinks that it ha; done its job by giving some
Central  assistance. =~ The  Maharashtra
Government had asked for assistance worth
Rs. 154 crores of rupees to meet the drought
situation. That was the first proposal made.
The Central Government has given Rs. 59
crores only as assistance, hardly one-third or
one-fourth.

Earlier, one of the Members from Andhra

Pradesh said that the Andhra Pradesh
Government is misusing the funds and a central
inquiry committee or commission should look
intoit. T '

[ 4 MAY, 1983

in various parts 246
of the Country

think the suggestion i; mischievous. As
rightly said by the Minister, it is for the State
Governments to implement the programme of
drought relief.

The Central Government should come
to their aid and "t merely to find fault with
them. Therefore, Sir, I would like to know on
what basis they have given this one-
fourth assistance. ~Constraint of resources
is not the only reason.  In addition to that,
they have got the guidelines. Only  officers
go. I do not know whether the State
Agriculture Ministers' Conference was held
and what their recommendations were. My
first question is: when were these guidelines
for giving financial assistance to the States
fixed? Why is it one-fourth or onerfifth of
what has been asked for is granted?  The
guidelines are old and  there is need to
radically change them in view of the unprece-
dented situation about drought in the country.

Sir, in my State there is not only shortage of
drinking water but there is also shortage of
fodder and food-grains. Under the
Employment  Guarantee = Scheme, the
assistance people in my State are getting is
Rs. 2 per day. When Mr. Sharad Pawar was
the Chief Minister, wheat at 30 paise a kilo
was supplied. There is need to give them
more in terms of jouxir and wheat so that they
can utilize it and sustain themselves in the
situation. I would like to know whether he has
increased the loodgrains quao-tity to be given
to the Maharashtra State in this connection.

Lastly, the third question I want to know is
whether there is any programme of having
more wells, about which there is a mention in
paragraph 5, particularly in the areas where
we have got orange cultivation where there is
much damage if there is no water supplied.
There will be loss also of trees and other
things. 1 would like to know whether they
have a programme for preservation of fruit
trees and orange cultivation or other
cultivation on a large scale in Maharashtra.
Lastly I would like to know
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whether any Minister has visited the State or
it has been left to a team of Central officers to
discuss the matter and whether they have
discussed the matter with the Chief Minister
or other Ministers of the State. What is the
assistance given to Maharashtra and what is
the quota of foodgrains supplied?

SHRI ARIF MOHD. KHAN: Sir, I have
stated that we take decision according to the
guidelines and the resources which are
available to us. I have never said that the
guidelines come in our way. They do not
come in our way- In fact, they help us to
adopt a uniform policy while taking decision
for sanctioning a ceiling of expenditure in
respect of the States which are affected by
any natural calamities. Sir, these guidelines
were mainly determined by the Seventh
Finnace Commission. Again whether they are
guidelines or rules or whatever they are, they
are framed keeping in view the means and
resources which are available to us. That is
specifically for the purpose of helping us t,
allocate it in a uniform manner.

Sir, about the second question, I can give
the details of the assistance which has been
sanctiontd to the Maharashtra Government.

SHRI SHRIDHAR WASUDEO DHABE:
And the foodgrains supply.

SHRI ARIF MOHD. KHAN-. Yes, I am
giving the foodgrains supply figures.

During 1982-83 in regard to Maharashtra,
the total Plan and non-Plan ceiling sanctioned
by Cetral Government was Rs. 56.38 crores.
And, Sir, for expenditure during the current
year, that is up to Juno, 1983, to continue the
relief works, the sanction wa, for Rs. 11.63
crores.

Sir, the foodgraing qupply for Maharashtra
In December 1982 were 4,250 metric tonnes;
in January, 1983 3,700 metric tonnes. The
information for the period after January, Sir, I
will make
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available to the hon. Member.
with me now.

SHRI SADASHIV BAGAITKAR: What
was the demand from the State Government?
That also he should tell. Unless you give ug
the demand and what you have supplied,
these figures have no meaning.

SHRI ARIF MOHD. KHAN; If. you, are
keen to know, I will certainly make it
available to you.

SHRI SHRIDHAR WASUDEO DHABE:
My questien was about the ' orange
cultivation. The trees are drying. What special
efforts are being made to save the tree; in
17,000 acres of land in Vidarbha area?

SHRI AHIF MOHD. KHAN; As per the
rules and the guidelines, we cannot take any
action suo mota. A memorandum has to come
from the State Government, and after wc re-
ceive one, therr, we depute. Sir, no
memorandum of the Maharashtra State is
pending with the Central Government.

SHRI A. G. KULKARNI: Sir, I put only
one question because already my party
colleague hag already spoken. I want to know
from the hon. Minister exactly how many
villages have been affected. A per the report
of the Maharashtra Government on the
villages affected by the water shortage, if I
mistake not, which you you will confirm or
deny, as per the information given to us by
the Maharashtra Government, 14,000 villages
have been affected. Out of them, the
Government i  trying to supply water for 8000
villages. The total demand made by the
Mabharashtra Government apart from Rs. 159
crores for the total drought operations, is Rs.
29 crores for the water shortage. Mr. Minister,
perhaps we all sitting in Delhi do not know
what is the impact of the water shortage.
People are dying. They are not dyint; fo, food.
Food is short, but they are dying because
there is no water to drink. They demanded
about Rs. 29 crores. How much exactly have
you sanctioned? [ ask this

This is not
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because you will again in your sweet voice and
laughing mood say that you will supply. But
the impact today will go away.  God knows
whether you will meet me or I will meet you.
But we will make some efforts, this is a very
severe drought that we are having. If you
want any assistance, you can take it from
your  office. There is no drinking  water.
And when a sum of Rs. 29.6 crores has been
asked by the Maharashtra Chief Minister, not
even Rs. 9 crores has been given. At
present that is the biggest  worry  of the
Mabharashtra Government. Similarly, Mr.
Minister, my friends, Mr. Bagaitkar and
Mr. Dhabe, have stated about the human inputs
in Maharashtra.  The in-fighting in your party
and the Chief Minister being at loggerheads
with  the Deputy Chief Minister has made a
mockery of the drought.' I assert it has made a
mockery of the drought. For heaven's sake,
improve the human inputs at least.  The
administration has to be improved.

SHRI' ARIF MOHD. KHAN; Sir, the
question of providing drinking water should
be reflected in the regular Plan of any State
Government.

SHRI A. G. KULKARNI: No, Mr.
Minister, you are making , mistake again.

SHRI ARIF MOHD. KHAN; Let me
complete, and then he will have the right to
question me again.

SHRI A. G. KULKARNI: Sorry to have
bothered you.

SHRI ARIF MOHD. KHAN; Thank you
very much. I am very sorry. You are a very
senior Member. But I wanted to complete my
reply. 1 was telling that in the first memoran-
dum which was submitted by the
Mabharashtra Government, in fact, this
demand was -not projected at all because thig
should be part o*e o«

SHRI A. G. KULKARNI: What is this?
Do you stand by your statement?
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MORARKA): Order, please.

(SHRI R. R.

SHRI ARIF MOHD. KHAN; Please, let me

complete. I am coming specifically to that
point. We received a  supplementary
memorandum  from the  State. I wa$

coming to that. Somebody must have
suggested it at some stage and "then we
received a supplementary memorandum.
And this point I am making because of the
other question which the very senior hon.
Member has raised about the human input. I
believe that the Maharashtra Government,
despite whatever the; hon. Member has said,
have taken up the case for financial assistance
from the Central Government very forcefully
and very effectively.  In fact, there are not
many States  which  gave a suplementary
memorandum seeking financial assistance to
provide drinking water to the problem-villages.
The Maharashtra Government has submitted a
memorandum and we have already taken a
decision. We have sanctioned financial
assistance...

SHRI A. G. KULKARNI: How much?

SHRI ARIF MOHD. KHAN: That I will
make available to you in a few minutes. But
this is again keeping in view the resources
which are available to us.

SHRI A. G. KULKARNI: No, Mr.
Minister...

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Order, please. Mr. B.
Satyanarayan Reddy.

SHRI A. G. KULKARNI: Only a
clarification. At the outset, Mr. Minister you
said that the Maharashtra Government in
their first memorandum has not made any
reference about the shortage of drinking
water. That is what you said just now. And
you said that because of the human inputs, as
you think they are better, they made a
supplementary memorandum. Now every
Government has made three ~ memoranda.
Why
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are you worried about that? You ask Mr.
Vijya Bhaskara Reddy He has submitted three
memoranda. Don't give a certificate to a
dying party. Why «r, you worried about it?
But, Mr. Minister, let me be very fair with
you. In the first memorandum, the demand
was there for money for shortage of drinking
water, for Rs. 11.9 crores Then they increased
it to Rs. 29.6 crores. And you have sanctioned
only Rs. 9 crores, which is a flea-bite for
meeting the shortage of water.

SHRI ARIF MOHD. KHAN; Sir, what I
meant was that in the first memorandum they
certainly had sought assistance for making
drinking water available. I was saying in the
supplementary memoranda they identified the
problem villages and thi; was something new
for us. In fact, under drought relief this kind
of assistance was not asked for by any other
State before the Maharashtra Government
asked for it. This is the point which 1 was
making. I was not saying anything else.
Normally whatever memoranda comes to us,
there is a provision and we also, while
sanctioning financial assistance, keep a
provision for making drinking water available
to the problem areas.

SHRI B. SATYANARAYAN
REDDY; We are discussing a very serious
problem that' has arisen due to acute drought
situation in different parts of the country,
especially in Andhra Pradesh, Tamil Nadu,
Rajas-than, Bihar and other part; of th"
country. At the outset I would like to say that
instead of discussing this acute drought
situation, some of our Members, by taking
advantage of this Calling Attention Motion,
tried to make some allegations against certain
Governments; especially, my friend, Mr.
Krishna Mohan Bhamidipati, while speaking
on this Calling Attention in the morning,
made unnecessary, uwarranted and useles
allegations against the newly-formed Telurui
Desam Government, in Andhra Pra-
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desh. I stoutly refute those allegations and I
say that this Government has come only three
months back. All these 30 years Congress (I)
party was in power. What were they doing?
This new Government has come into power
with the help, support, of the overwhelming
majority of the people of Andhra Pradesh
against the corruption, misrule and
mismanagement oi the previous Congress-I
Goverrunenl which was his. Here is the
Telugu Desam Government which has come
into power barely three months back headed
by Mr. Rama Rao. Mr. Rama Rao decided to
put an end to the corruption, misrule and the
mismanagement of the previous Government.
He has taken all the necessary measures to put
an end to the poverty, drought conditions and
suffering that the people of Andhra Pradesh
have been experiencing. Recently, as yoti
know, most areas of Telangana, Rayalaseema
and other parts of the State of Andhra Pradesh
are badly affected by drought. In order to
meet this situation he has taken a historic
decision in cooperation with the Chief
Minister of Tamil Nadu Shri M. G.
Ramachandran. The Chief Minister of Tamil
Nadu. Shri M. G. Ramachandran and the
Chief Minister of Andhra Pradesh, Shri N. T.
Rama Rao, have entered into a historic-
agreement for supply of Krishna waters to the
Madras City; at the same time this will supply
water to the drought affected areas of Rayala-
seema. Shri Rama Rao has also taken
measures to have Sri Ram Sagar Left Canal
Project and also the 8ri-sailam left and Right
Canal Pro.i.>:t> in order to meet the drought
situation in the State. I would like to know
from the Centre whether, i, order to meet
permanently thig drought situation in Andhra
Pradesh and also in the rest of the country,
any permanent measures are going to be taken
by the Central Government. The State
Governments are trying their best to meet the
situation. At the same time the Centre also
has a responsibility. What permanent
measures are they taking to meet this
devastat-



253 Calling Attention
to severe drought

jng situation every these years. The Central
Government must come to the aid of the State
Governments in lhis matter, in meeting the
financial requirements and raising financial
resources. It is not correct to say i.hat the
present State Government of Andhra Pradesh
or any other Government is misusing the
funds. It is not correct to say that.  Rather,
on

he contrary, the Government of Andhra
Pradesh is anxious and it has spent all the
money sent by the Centre only on meeting
the drought
ituation. The State Government also has
sanctioned crores of rupees to meet the
situation. ~ Still the State wants a few crores
more and I want to know from the Central
Government whether the State Government
has ?ent any memorandum regarding the
brought situation.  If so, what assistance, do
they want from the Centre? If the Centre has
given some assistance, what more assistance
does the State want from the Centre?
Has the Central Government sent any
team to survey the whole area which iiagy been
affected by the drought in Andhra Pradesh? If
so, what is their estimate of the drought?
What, accor-ing to them, is the amount that
is needed to meet the drought situation in
Andhra Pradesh? To what extent the Centre
has provided assistance? Apart from this, I
want to know from the  Minister what
arrangements are the Central Government
making to meet the present water shortage
in different parts of the country, especially in
Andhra Pradesh, Tamil Nadu. Kerala, in Bihar
and other part; of the country including
Maharashtra? Of course, at present to meet
the water scarcity in Madras, water is
taken there in railway wagons. How long
will this arrangement continue? There are
thousands of villages and lakhs of people
living there.  There are  no railways nor
buses  in those areas. By what methods
are ‘ou going to provide drinking water to
those people? What are you doing to meet this
situation on a permanent basis?
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SHRI ARIF MOHD. KHAN: Hon.
Members will appreciate that my Ministry is
basically concerned with giving help to th,
State Governments to meet a particular situ-
ation. As a long-term measure, which the hon.
Member wants to know, the concept of
planned economic growth is tl e answer and
the entire Govermental machinery is geared
up towards realisation of that goal. However, 1
may specifically point out some programmes
which, have been evolved by the Government
to meet the drought which keeps occurring.
They are increase in irrigation potential,
drought prone area programme, district
development programme, command area de-
velopment programme etc. About Andhra
Pradesh, we had received a memorandum on
7-4-1983 and the assistance sought for was
Rs. 165.12 crores. The Central team was sent
to the State to make an on the spot study and
assessment and finally an amount of Rs. 68.76
crores was sanctioned. I think this was the
specific question which the hon. Member has
raised.

SHRI B. SATYANARAYAN REDDY:
Did you receive an, other Memorandum.?

SHRI ARIF MOHD. KHAN: It is for the
State to spend this money. If they feel that
they need more money, they can submit a
fresh memorandum and they can ask for more
assistance. Shri Kulkarni wantod to know
about Maharashtra Government. They asked
for Rs. 27.42 crores in their supplementary
memorandum. During 1982-83, an amount of
Rs. 2,67 crore, was sanctioned and for 1983,
Sir, I am making the information available to
the honourable Member. 1 have stated again
and again that we do not have limitless
resources. We have very limited resources
and then we have to distribute accordingly.

SHRI A. G. KULKARNI: But the people
will die by that time.
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SHRI ARIF MOHD. KHAN: Sir, for 1983-
84, a sum of Rs. 2.97 crores was sanctioned
and, Sir, as I have stated, in the first
memorandum they had asked for assistance
only for ten districts and in the supplementary
memorandum they identified villages in 21
districts and then this assistance was made
available to the Maharashtra Government.

SHRI A. G. KULKARNI: It is only a flea-
bite, Mr. Minister.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Yes, Mr. Magsood Ali Khan.

SHRI MAQSOOD ALl KHAN
(Karnataka) Sir, Karnataka is also in the grip of
serious drought. Sir, our State submitted a
memorandum to th, Government for providing
relief to the drought-affected areas in the State
sometime during the first week fo February. And,
Sir, the Government of India sent a Central Team
to study the conditions in the State from 17th to
23rd | February. I do not know what the
recommendations of this Central Team have
been. But, so far as the conditions in our State are
concerned, out of the twenty districts in
Karnataka, I think there is only one district which
has not been affected by drought that is the
district of Coorg and, all the other districts have
been affected to an extent, larger or smaller.
About 120 taluks are seriously affected and the
villages that have been affected are of the order
of about fifteen thousand or more and the
conditions are again of the same magnitude as in
other States. No drinking water is available in
most of the villages; the people are finding it
difficult to get food; no fodder is available for the
cattle; and there is unemployment of the
agricultural labour. The Government of Karna-
taka is making a request to the An-dhra Pradesh
Government to supply rice to that State and I do
not know how far their efforts have fructified.
But I would request the Central Government to
see that rice is supplied fo our state to meet its
needs.
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Sir, the assistance that has been sought by
the State is of the order of about Rs. 51 croreg
and the State wanted that Rs. 25 crores should
at once be released. I do not know how much
amount has been released as an ad hoc
measure. I think the honourable Minister
would throw some light on this.

Coming to the other point, Sir, about
drinking water and the bore-wells, we wanted
assistance of the order of about twenty crores
and that has been included in the Rs. 51
crores asked for. I would like to know how
much money has been provided for providing
drinking water to the villages and the urban
areas. As regards the NREP, the State is
taking up this scheme and everywhere this
scheme is being enforced. We wanted about
Rs. 19— 20 crores for this programme and if
the Central assistance has gone to the State,
then the Government of Karnataka would be
able to use it and I would request the
honourable Minister to throw light on thig
point also.

SHRI ARIF MOHD. KHAN: Sir, the total
assistance to Karnataka was to the tune of Rs.
8.81 crores during 1982-83 and for
expenditure up to the 30th June. 1983, Rs.
13.40 crores for drinking water supply. Then,
under the non-Plan ceiling, it is Rs. 10 lakhs
for 1982-83 and under the Plan head, it is Rs.
7.46 crores.

SHRI MAQSOOD ALI KHAN: What
about this year?

SHRI ARIF MOHD. KHAN: For 1983, for
drinking water supply, forty lakhs have been
provided under the non-Plan head. And under
plan Rs 5 crores 13 lakhs. 3 P.M.

SHRI N.P. CHENGALRAYA
NAIDU (Andhra Pradesh): I am coming from
a drought affected area. and [ want to ask...

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Your name is not there.

SHRI N. P. CHENGALRAYA NAIDU:
But I had given my name.
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THE VICE-CHAIRMAN (SHRI R. R
MORARKA): But the list prepared by my
predecessor does not include your
Therefore, I cannot t ill you.

SHRI N. P. CHENGALRAYA
NAIDU: We are to be at your mercy? It is very
unfair.

name.

THE VICE-CHAIRMAN (SHRI
MORARKA): Very well.

SHRI N. P. CHENGALRAYA NAIDU: I
have given a Calling Attention motion. I am at
nobody's mercy, at the mercy of the Chairman,
Deputy Chairman or Vice-Chairman.

A e faw . o, §
FAfRFo Fear § |
THE VICE CHAIRMAN (SHRI R. R.

MORARKA): Your party man has already
spoken. i

5t aqum faw: F7 4 o7 & |r

ot @ geT T F e ave At }
v 71 M 7 Far wemma fran, w=a

q v gega &Y & ar 7 ? saw 1

o o= T A F AR FOIH A ’

|

|

R. R.

gATd 4 919 g1 g1 IEe 9a
R § ot SE wW b waw
FATT q@T G AT § IAE qEAI
AT AT TE AT T ZATAE AT Z
77 WAT ot a9 ar aga FA ERA )

«t mife® Agegg T qEAE
qzeg A IAL TEW HAYFIT ETRT HEr
FI@AT & d49 ¥ W wE FEEAAH
gag ¥ q@T & | IHT HIW  &TE
a g e fyen av frog amm o qar
¥ Wi H AfeT 3 A% awEa aw w0
wea Tt w frdvan w9 & fr oo
FEF 9T AT FT F WATA T &
o feafy 3T A7 9% TALTIA AT
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weaTe ¥ gw qaar A g% e wEE
fF woaT qgAr A W AT T
dure oy ar fo amr gawr fa=me ar
fe miqg w1 fafr  faowm 4w

in various parts
of the Country
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SOC WA qHT T 419 qgeen &
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fera &1 afer wfe a7 m @ a1 6k
qa @1 feafy fom wmare gx frord aifh
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AR FHERE FOr sfaw @ wmr
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ot waTw fasw : fors 57 faer-
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A dife ag 9 o G s am ow
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il g% TH 949 § ggEar #7979
TELT qE & Afew Faq A% & Haq F

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): The House will now take up
Special Mentions. Shri Kalraj Mishra.
(Interruptions).
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fear nar ar 1982-83 Ffad 37 " am
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Pay of non-teaching staff
[= srfes dwwe @)

Fq0 T e F el dw ot §
4T IR W T FA & A A
o=y § aﬁa@mﬁ F-wfz:f—!n
ST

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): T declare that the discussion is
closed now. {Interruptions)

ot o v e () 99
garerer TR, e & s # § wg
W T g R (wEwE)
THE VICE-CHAIRMAN
R. MORARKA): Order please.
stTw e qmaw: § fagew
oy § yo Smean g (sraum)
ot fog w2 AT fﬂﬁl‘t %aﬁ i
AL | B
ot mqwﬂmaﬁw (ﬁgrc) :
figk @ ¥ wdfier ofa @
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THE  VICE-CHAIRMAN
R. MORARKA): No please.

st e frd

(SHRI R.

(SHRI R.

' stow wrg qmEm . Tt X
oF WA W B Tgmar # o
st UOF AW T AN FY
wir ok & (saEW) 65 gUR = far
T § (SFUT) & AT T R R
i am A w97 =W
o wiw Fr 4f 47 | | (wmEnA)

THE VICE-CHAIRMAN (SHRI ft. R.
MORARKA): No, please. Order please.
Please sit down. (Interruptions). You see, the
discission is closed. The Minister has ;one
away. Now, it is not proper it all for you to

defy the Chair and to on making a speech.
Kindly be to-operate with the me.
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